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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Appeal No. 04 of 2026

INTHE MATTER OF:

Munidei Majhi & ors. .. PETITIONER
Versus

Ministry of Envirenment, Forest and Climate Change & Ors.

... RESPONDENT

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NG. 2

MOST RESPECTFULLY SHOWETH:

I, Sachin Annasaheb Ohol, S/o Annasaheb Mahadeo Ohol, aged 32,
presently working as Divisional Forest Officer, Rayagada Forest Division,
Odisha, having office at Rayagada, Odisha, being conversant with the facts of
the case, do hereby solemnly affirm and state as under:

I. That, it is humbly submitted, 1 am well conversant with the facts and
circumstances of the present case, as such I am competent to swear this present

affidavit.

nal Forest Officer
Rayagada Division
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That the averments made in paragraph 3, it is humbly submitted that, the
Ministry of Environment, Forest and Climate Change, government of India has
granted Stage-I (in-principle) approval under Section 2(1)(i1) of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for diversion of 708.204

hectares of forest land (comprising 564.581 hectares in Rayagada Forest

> B

Division and 143.623 hectares in Kalahandi (South) Forest Division, including
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hectares for Sijimali Bauxite Mines in Rayagada and Kalahandi
Districts, Odisha. The said approval has been accorded in favour of Vedanta

Limited vide Online Proposal No. FP/OR/MIN/QRY/470250/2024, dated
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during the appraisal process, as stated in varagraph 4 of this counter.
In view of the above, the allegation that the application has been impr

submitted by Respondent no. 3 is baseless and liable to be rejected.

That, the averments made in paragraph 5, it is humbly submitted that  the
proposal for diversion of 4.911 Ha of forest land in village Sagabari & & Porlang

has been examined and considered in accordance with the Consolidate

D—.

%"ayagaﬁa Division
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Guidelines and Clarifications issued under the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and the Van (Sanrakshan Evam Si?ii’}"ﬁ’“i‘ﬁhaﬁj
Rules, 2023, as amended and updated from time to time

ANy

8. That, the averments made in baragraph 6, it is humply submitted that the
proposal for diversion of 4.911 Ha of forest land in village Sagabari & Porlang
has been examined and considered in accordance with the Consolidated
Guidelines and Clarification issued under the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and the Van (Sanrakshan Evam Samvardhan)
Rules, 2023, as amended and uploaded from time to time.

9. That in reply to the averments made in paragraph 7, it is humbly submitted
that, the reliance placed by the Appellant on the provision contained in
Chapter 7.8(f) of the Consolidated Guidelines is misconceived and not
applicable to the facts of the present case. The said provision pertains to

waere ancillary activitieg such as approach roads are intrinsically

part of and proposed as components of a mining project by the project
proponent itself, warranting their appraisal as an integrated mining proposal.

Tesent case, the proposal under consideration relates to diversion of
forest land for construction of an access road undertaken by a separate user
agency, and has been processed in accordance with the applicable provisions
governing such proposals under the Vap (Sanrakshan Evam Samvard_han}
Adhiniyam, 1980 and the Rules and Guidelines framed thereunder, as amended
from time to time. Therefore, the facts and circumstances of the present ¢;
are clearly distinguishable and the aforesaid provision does not Operate as a
bar to independent consideration of the proposal.

IO.That in reply to the averments made in paragraph 8, it is humb]y submitted that
while the Appellant secks to rely upon Clause 7.8(1
Guidelines, the sajd provision cannot be read in isolation or as laying down an
inflexible or universally applicable mandate. The sai

situations where ancillary infrastructyre such as approach roads are integrally

nal Forest Officer
Ravanads Mireom
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proposed as part of the mining project by the project proponent itself, forming a
composite mining proposal for appraisal.

In the present case, the proposal for diversion of forest land for construction
of the access road has been submitted by a separate and distinct User Agency,
i.e., Odisha Industrial Infrastructure Development Corporation (IDCO), and
has been processed as an independent linear infrastructure proposal, in
accordance with the provisions of the Van (Sanrakshan Evam Samvardhan)

Adhiniyam, 1980 and the Rules and Guidelines framed thereunder, as

inscparable from the mining project, nor does it automatically attract the
requirement of composite appraisal under Clause 7.8(f), particularly when

commencement of mining must mandatorily be subsumed within the mining
proposal. Such an interpretation is not borne out from the plain language of
the guideline and would amount to reading into the provision conditions that
are not expressly stipulated. The competent authorities, after due
consideration of the proposal and the relevant provisions of law, have
processed the same in accordance with the applicable statutory framework.
The identity of the User Agency, the nature of the proposal, and the manner
in which it has been placed for consideration are all relevant factors which
have been duly taken into account.

In view of the above, the contention of the Appellant that the subject proposal

could only have been processed as part of the mining project is untenable,

/l/ ,,A,,,/.‘ - r,-w,w.h -
Divﬁ?ga% Forest Officer

Rayagada Division

legally unsustainable and liable to be rejected.
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1. That the averments made in paragraph 9, it is humbly submitted that, the

—
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approval granted has been issued after due examination of the proposal in
accordance with provisions of the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 and the Rules and guidelines framed thereunder, as amended
from time to time. The reliance placed by the Appellant on the extracted portion
of the guidelines is misplaced and does not render the approval illegal or vitiated,
for the reasons already submitted hereinabove. The proposal has been processed
by the competent authority following the prescribed procedure and upon due
consideration of all relevant aspects.

In view of the above, the contention that the e impugned approval is lia

quashed is denied and is not sustainable in law.
That the contents of para 10 to 12 needs no reply.

- £ Yot s dotan s s o - i o, ¥ H
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the facts and manner of proposai, be conceived,
ed and appraised as independent projects, particularly when
undertaken by a separate User Agency and processed as a distinct proposal
under the applicable statutory framework.

ne provisions of the applicable guidelines do not lay down that every
infrastructure having nexus with a mining activity must invariably be
subsumed within the mining proposal, and such an interpretation would be
overbroad and not supported by the statutory scheme. In the present case, the
proposal has been considered independently by the competent authority, taking
into account its specific scope, alignment and nature and therefore the contention

of the Appellant is misconceived and liable to be rejected.

DivisiGnal Forest Officer
Ray 53@&!“;& Divisi
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14. That the averments made in paragraph 14- 27, it is humbly submitted that, the
Appellant has sought to draw inferences of legal impermissibility merely on
the basis of functional linkage between the proposed road and the mining
activity. It is not disputed that various documents, including the EIA reports
and related proceedings, refer to the requirements of road connectivity for
transportation of mineral. However, such references only indicate the
intended use of utility of the road and do not, by themselves, determine the
legal character of the proposal or the identity of the User Agency for the
purpose of forest clearance.

It iS respectfully submitted that the proposal for diversion of forest land has
been submitted by Odisha Industrial Infrastructure Development
Corporation (IDCO), a statutory entity, and has been processed as a distinct
linear infrastructure proposal in accordance with the provisions of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and the Rules and
Guidelines framed thereunder, as amended from time to time.
The Appellant's contention that IDCO was "only facilitating" and therefore
could not have applied is legally untenable, as the applicable statutory
framework does not prohibit a duly competent agency from undertaking
infrastructure development and seeking necessary approvals, even if such
infrastructure may ultimately be utilized for broader industrial or public
purposes. The minutes of meetings, DPR preparation, and other
administrative communications relied upon by the Appellant do not alter the
legal position, as such internal or inter-departmental arrangements pertain to
implementation modalities and do not determine the validity of the proposal
~ submitted before the competent authority under the Act. It is further
submitted that the proposal has been examined by the competent authority
on its own merits, taking into account the nature of the land, alignment of the

road and applicable statutory provisions. The mere fact that the DPR or

Forest Officer
Rayagada Division
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2 allasntine that 21 neameaanl  Ame ottt e | T - T i t
The allegation that the proposal constitutes a "fraud on the process” is
WY T e 1 okl nall . SN T svin bme L
baseless, unsubstantiated and emphatically denied. There has been no

to be rejected.
15.That, the contents of paragraph 28 to 30 needs no reply

[ =l - ; el

16. That the averments made in paragraph 31- 43 are denied as bein g misconceived,

selective and based on an incomplet




t is further submitted that the said sequencing was duly adhered to in the
present case, inasmuch as the proposal for the access road was processed and
taken forward only after the FAC, in its meeting dated 02.12.2025,

approval of the mining proposal. Thus, the road
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y the FAC and other authorities stood fully addressed.

the Appellant that the proposal ought to have been

reconsidered again by the FAC prior to grant of approval is misconceived, as the
statutory framework does not mandate repeated consideration once the relevant

tnerein has been complied with.
The allecations resarding the F B .
HHe alicgations regarding the sequence of EDS queries and responses are

misleading and devoid of merits. The raising of queries, submission of replies

and forwarding of proposals at various stages are part of the standard appraisal
process and reflect continued scrutiny rather than absence of application of
mind. The further allegation that the authorities were "waiting for an
T R DTNy WSS W | S Pt > T T TP S | i i 2, 3 2

Opportunity” to grant approval is baseless, speculative and emphatically denied.

y the Appellant, when properly appreciated, reflects a
procedural progression of the proposal, including compliance with

1€ sequencing requirements emerging from FAC deliberations.

It is also denied that there has been any lack of independent application of mind.
§ & = 1

ine proposal has been examined at multiple levels and the approval has been

1sideration of all relevant materials, including FAC

observations, inspection reports and EDS compliance.

The contention that the proposal has been processed by "circumventing" the

ring the road as part of the mining proposal is
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for the sake of brevity. The allegation of "fraud on the process" is serious in
nature but wholly unsubstantiated, and is emphatically denied. There has been
no suppression of facts, misrepresentation or deviation from the prescribed
procedure atany stage of cor.Isideration of the proposal. In view of the above,
the allegations of non-application of mind, procedural irregularity and

illegality in grant of the impugned approval are devoid of merit and liable to

$ S8 045 AL 2 £ Y AS2 FOB-L w8 | L3338 :2:C

challenge is not maintainable
Without prejudice to the above objection on maintainability, it is submitted that

ith the provisions of the FRA has, in fact, been ensured in the
present case. The Project Administration-cum- Nodal Officer (FRA) compliance
Certificate issued by the District Collector, Rayagada dated 31.01.2025,
certifying completion of the process of identification and settlement of ri ghts in
respect of the land involved in the proposal.

The said certificate, inter alia, records that:

* The complete process of identification and settlement of rights under the
FRA has been carried out for the 12.135 acres (includes the 11.650 acres in
village Sagabari and 0.485 acres in village Porlang) proposed for
development of road from Sijimali Bauxite mines top to SH-44 for

facilitating Bauxite transportation by M/s Vedanta Ltd.

Sd A28

¢ The diversion of forest land for facilities managed by the Government as

required under Section 3(2) of the FRA have been completed and the Gram

npilet
1

Sabhas have given their consent to it

Divisional Forest Officer
Rayagada Division
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The proposal does not involve recognized rights of Primitive Tribal Groups

(PTG) and Pre- agricultural communities (PAC).

in reply to the averments made under paragraph 44 to 47 it is humbly
submitted that, the allegations made therein are denied as being misconceived,
unienabie in law and devoid of merit. it is respectfully submitted that the said
grounds are repetitive in nature and substantiaily reiterate the aliegations already
addressed in detail in the foregoing paragraphs, and are therefore not reiterated
herein for the sake of brevity. Without prejudice to the above, it is submitted that
the impugned approval has been granted strictly in accordance with the
provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980, the
Rules framed thereunder and the applicable guidelines, as amended from time to
time, after due examination at all levels. In view of the above. the grounds
raised are baseless, unsupported by cogent material and liable to be rejected.
18.That I have gone through the statements made hereinabove and fully understood

the same.

19.That the annexure/s is/are true/xerox of their originals/xerox copies.

"
O :
e B
EPONENT

Divisional Forest Officer
Rayagada Division
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STATE FOREST HEARQUARTERS, ODISHA
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & HOFF
YENO.GD-2/12, ARANYA BHAWAN, CHANDRASEKHARPU!

BHUBANESWAR-751023
K-mail: nodal.peefodishaf@pmail.com ~
Memo No. &3\ \ &7 /9F(Others)-343/2025

) W H 3% P P —
Dated, Bhubancswar, the \Sth April, 2025
The Divisional Forest Officer

Sub:  Proposal for diversion of 4.911 ha of forest land for construction of access road from
Sijimali Bauxite Mines (iiill Top) to SIi-44 to facilitate bauxite iransporiation in
Kashipur Tahasil of Rayagada District under Rayagada Forest Division applied by

xxxxxx

inco
Ref® Your Memo No.1967 dated 07.04.2025

Ininviting a reference to the aloresaid memo on the captioned subject, this is to inform you
that during scrutiny and verification of the diversion proposal submitted by you, the following

shortcomings have been noticed:

1. As per sub-para (1) of para 7.8 of Chapter-7 of Consolidated Guidclines and Clarifications
issued under Van (Sanrakshan livam Samvardhan) Adhiniyam, 1980 and Van (Sanrakshan
Evam Samvardhan) Rules, 2023, the approach road/ conveyor bell and other additional
activitics rclated to mining shall be considered as part of the Mining Project and should
therefore be processed accordingly. But the UA has applicd access path as standalonc
project. As per sub para () (3) the UA needs to submit the cogent and convincing recason/
Justification of not including such lincar infrastructure at the inception stage. So, the UA
should submit the required elarification.

2. 6.07 ha non-forest Govt, land identificd for CA in village Tingarjhola under Kolanars
‘Tahasil out of which 3.0 ha is non-forest category (DSS Analysis report) and bai?ncc area is
MDD/ VDE. But the DFO, Rayagada Forest Division has proposed to plant 1214 Nos. of
plani over entire non-forest fand in ANR mode @ 200 scedl

Ings per ha. So, it needs
clarification from DIFO Rayagada Forest Division.

3 = LOh 2§

3. The Joint verification report of Non-forest (3 1i et
“ A Non-forest Govt. land identifie i - )
e p L. land identified i village Tingarihola under
Kolanara ‘I'ahasil duly signed by both the forest ang revenye of

3

ficials is not cnclosed

4. The GPS readi ot el o . e
i ading of start and end point of the road has na been enclosed with the proposal

True Copy Attested 1|

e

Aal Forest Officer ,
Rayagada Division

A9,
Nt
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I view of the above, you are rec jested to comply the shortcomings as pointed out ab

and submit the same for early processing of the proposal. P
§‘ /! &g,“» ;
Additional P‘mmpd Coic( Conservatar of Forests

(Forest Diversion and Nodal Officer, FU Acty
: 2\ 5 N
?\?&K»‘ﬁﬂ ?\f{‘;l Q‘- x,fi‘ x{:‘ o) /f)l ’i «:3 i C,;\i. Q ) g‘)
; 4 ) »
Copy forwarded to the 1 Regional Chiel Conservator of Foersts, Koraput Cir

rele for
nlormation and ne cessary action with reference o Memo No. 1968 dated 07.04.2025 of the DIC.
agada Forest Division to his address,

[EAR

(”hmf(mmc:rvamr [ Forest

Memo No. DU € i\ SOW Qo

Lepy forwarded to the Consul lant (Knv.), IDCO, Bhubdncawar for information.

A

M g‘

Chief Conservator of Forests

True Copy Attested

Dwsszéf/ chrest Officer
Rayagada Division
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OFFICE OF THE DIVISIONAL FOREST OFFICER : RAYAGADA FOREST DIVISION
E.Mail: dforgda 7@amall.com, dfo.rayagada@odisha.gov.in
Lottor No_2 075 4r (Misc.) 1084/2026.
Datad, Royagada the 16, th Aprii, 2026,

T
The Consultant (Env), IDCO,
1IDCO Tower, Janapath,
Bhubaneswar,

Sub: - Proposal for diversion of 4911 Ha. Forest Land in village Sagabari and Porlang
under Kashipur Tahasil for Construction of Road from Sijimali Bauxite Mines top to
SH -44 under Rayagada District/Division.

Ref: - Memo No.8467d1.15.04.2025 of the Addl. Principal Chief Conservator of Forests
{(FD & Nodal}, 0/o the PCCF, Odisha, Bhubaneswar.

Sir

With reference to the above cited memo number on the captioned subject, it is to

mform you that, the Addl. Principal Chief Conservator of Forests (FD & Nodal), 0/0 the PCCF,

Odisha, Bhubaneswar vide his memo no.8467 dt.15.04.2025 {Copy enclosed) has raised EDS due

to some shortcomings are noticed on the proposal for diversion of 4.911 Ha. Forest Land in

village Sagabari and Porlang under Kashipur Tahasil for Construction of Road from Sijimali

Bauxite Mines top to SH -44 under Rayagada District/Division.

Hence, you are requested to comply point no.1, 3 & 4 of the shortcomings pointed
out by the Addl. PCCF (FD & NO), 0/0 the PCCF, Odisha, Bhubaneswar at an early date and submit
the compliance to this office for taking further action at this end.

Encl:- As above,

Yours faithfully,

/.../’
/ﬁr 7
e .

[ﬁ;&t fonal Forest Officer,

P Rayagada Division
Memo No. 2036/ Dtib-pY- 2095
Copy submitted to the Regional Chief Conservator of Forests Koraput Circle,
Koraput for favour of kind information and necessary action with reference to memo no.8468
dt.15.04.2025 of the Addl. PCCF (FD & NOJ, O/o the PCCF, Odisha, Bhubaneswar to his address,

H e
gj&%vk nal Forest Officer,
Rayagada Division
-~ ©
Memo No, 20737 / Dt 14 -DU-Dh o1

Copy submitted to the Addl Principal Chief Conservator of Fore
Diversion & Nodal Officer, F.C. Act), 0/0. the PCCF, Odisha, Bhubanesw

sts (Forest
information and necessary action with reference to his memo no

ar for favour of kind
&}-67 dt,IS.QfLZQZS*

m%iif;nﬁ' Forest Officer,

: True Co
q’\/ R(}yagada DiViSi{}g py Anﬁstﬂd

stonal Forest Officer
Rayagada Division
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Sri Ashok Kumar Mishra g%%% ; i%* Y §g ?ﬂ.‘% A
Consultant-cum-CGM(Env) | N il
IS0 9001 5 400: Comoralion | MEW {%@5"@@?%%%?%%@
No. HO-CGM(Env)/394/2024 //06/// Date: 17/04/2025
To,
Divisional Forest Officer
Rayagada Forest Division
Rayagada
Sub:  Proposal for div of forest iand measuring 4.911 ha in the village Sagabari and

Porlang under Kashipur Tahasil for construction of road from SH-44 to Sijimali
Bauxite Mines (hiil top) under Rayagada District- EDS raised by Nodal Officer on
15/04/2025.,

Ref:-  Your letter No.2075, dt.16/04/2025.
Sir,
In connection with the above mentioned subject, the replay to FDS raised by Nodal

Officer, O/o PCCF, Odisha on the above mentioned project on 15/04/2025 is complied as
under:-

2 ! Bantly A2 s
SN ails of EDS ‘ Reply of ECS

i

1 As per sub-para (f) of para 7.8 of Chapter 1. There are 5 villages namely
7 of Consolidated Guidelines and Dumerpadar, Porlang, Sagabari,
Clarifications issued under Van Bichapinda & Malipadar having no road
(Sanrakshan Evam Samvardhan) connectivity to the mainland below the
‘Adhiniyam, 1980 and Van (Sanrakshan valley. Around 1500 people are residing
Evam Samvardhan) Rules, 2023, the in these villages and they are facing
‘approach road/ conveyor belt and other hardship for their day-to-day family
‘additionai activities related to mining shall maintenance especially for health
‘be considered as part of the Mining security. '
Project and should therefore be processed 2. The people are disconnected
‘accordingly. But the UA has applied with the market system due to lack of
‘access path as standalone project. As per road connectivity. Mostly they are
‘sub para (I) (3) the UA needs to submit dependent on barte
‘the cogent and convincing  reason/ day-to-day needs.

Justification of not including such linear 3. Government has proposed to

[infrastructure at the inception stage. So, make a road connecting to all these

the UA should submit the required villages for their ease of Iy g. Beside '
clarification. this, the proposed road will facilitate to. ’

22 o OFGR Sronaisess
PRATUILUNIGE O Uy YIUWUR

note area in hiiltop. !

_government has leased

e mines to M/s Vedanta
is located at the hilltop of |
€.

S road wiii provide

Odisha Industrial Infrastructure Develcpment Cornoration Tﬂi& 509}’ ﬁ‘-’{teﬁ ed

=F= L £

(A Govemment of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA

+91- 0874 - 2541525, 2540820 | Fax: 2542956 1 2541982

camenv@idco.in | www.idco.in




Sri Ashok Kumar Mishra
Consultant-cam-CGM(Env)

‘;‘s}m‘ poarer o gmm
T B AU Dprpoa

| B,

of
- Consolidated
- Clarifications
. {Sanrakshan

access' to v the ML area

The project should not

7.8 of Chapter
Guidelines
issued  under
Evam

para

category (DSS Analysis report)

from DFQ, R‘ayagada Forest Dr\nston

The Joint verification report of Non-Forest

Gowt. land identified in village Tingarjhola
duly signed by
both the forest and revenue officials is not

under Kolanara Tahasil

‘enciosed.

sdto  @DISHA

HEW OPPORTUNITIES

fc;r-
 operationalization of the mines. The.
‘ road proposed is solely not meant for
- the Vedanta limited, for which it is going
to be constructed by the state PWD
. department. :
' 8
. considered as a stand alone linear
. project of Sijimali mine rather it should
| be treated as normal linear road project
From the above points it does
| not attract the provision of sub-para (f)
7 of

and

Van.
Samvardhan)
- Adhiniyam, 1980 and Van (Sanrakshan
. Evam Samvardhan) Rules, 2023. |

6.07 ha non-forest Govt. land identified for
CA in village Tingarjhola under Kolanara
‘Tahasil out of which 3.0 ha is non-forest
and
‘balance area is MDF/ VDF. But the DFO,
Rayagada Forest Division has proposed
to plant 1214 Nos. of plant over entire
non-forest land in ANR mode @ 200
seedlings per ha. So, it needs clarification

be:

i
i

{

‘The GPS reading of the start and end R
point of the road has not been enciosed i

with the proposal.

Encl: As above

Odisha Industrial Infrastructure Development Corporation
(A Govemment of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
+81- 0674 - 2541525, 2540820 | Fax: 2542856 / 2541982

camenv@idco.in | www.idco.in

‘z—;ours faithfully,

b
1

fConsuitqn r;gum-(‘:GM(Env)

L ;-m“f}}{’%’\

WV R;port Attached

: Latit&de Longi{ude
IStart  83° 65532 | 19° 30' 27.829" l
 Point g
End 83°5 15. 470" |19° 30' 37.983
Pgmt |

True Copy Attested

%

'%%K}{Ji

Divisional Forest Officer

Raya«gada Division



Sri Ashok Kumar Mishra
Censu!taat»cam=CGM(Eﬁv)

@DISHA

NEW OPPORTUNITIES

Memo No. / Date:17/04/2025
Copy submitted to the Addl PCCF, Nodal, FC Act, O/o the PCCF for kind information

& necessary action, with reference to memo No.2077, dt.16/04/2025 of Divisional Forest
Officer, Rayagada Forest Division. \,\\

Consultant-cum-CGM(Env)

Memo No. o / Date:17/04/2025

Copy submitted to the RCCF Koraput Circie, Koraput for kind information &
necessary action, with reference to memo Nc.2076, dt.16/04/2025 of Divisional Forest
Officer, Rayagada Forest Division. \

Consultant-cum-CGM(Env)

Memo No. / Date:17/04/12025
Copy forwarded to the CGM(Land), IDCO for information & necessary action.
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Consultant-cum-CGM(Env)

Memo No. ! Date:17/04/2025

Copy forwarded to the Project Head- Sijimali Bauxite Mine, M/s Vedanta Ltd., 5*
Floor, Module C/2, Fortune Towers, Chandrasekharpur, Bhubaneswar for information and
necessary action. \

Consultant-cum-CGM(Env)

True Copy Attested
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Diﬁsﬁfaf Forest Officer

Rayagada Division

Odisha Industrial Infrastructure Development Corporation
(A Government of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
+91- 0674 - 2541525, 2540820 | Fax: 2542856 / 2541982

cgmenv@idco.in | www.idco.in
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MOUZA | KHATA No. | RECORDED | PLOTNo. | KISSAM TOTAL | PROPOSED
| TENENT i AREAIN | AREA IN Ac.
Ac.

13 | PAHADA 30.00 15.00
14 | PAHADA 42.32 30.00
Tingarjholla 13 PAHADA 15 PAHADA 25.62 15.00
AAA 62 PAHADA 21.40 15.00
68 PAHADA 15.00 10.00
65 PAHADA 11.65 10.00
Total Ac.145.99 | Ac.95.00
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JOINT FIELD VERIFICATION MEMORANDOM OF TAMASILDAR KOLNARA, REVENUVE SUPERV‘SOR
KOLNARA, REVENUE INSPECTEOR REKHAPADAR, FORESTER REKHAPADAR, FOREST GUARD
REKHAPADAR, FOR IDENTIFICATION OF GOVT. WASTE LAND FOR AFFORESTATION

In pursuance of instructions of higher authorities for identification of suitable patchj. i

of degraded forest land for compensatory afforestation, a joint field visit has been made on
24.04.2024 compromising of forest and Revenue department personnel. During iand
identification, the following schedule of land Is verified on the spot and found feasible for

compensatory afforestation. The schedule of land is given below.
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VAKALATNAMA TR
BEFORE THE MON’BLE NATIONAL GREEN TRIBUNAL, EASTERN ZONE - -
BENCH, KOLKATA .
Appeal No. 04/2026
In re:
Munidei Majhi & ors. ... APPLICANTS
Versus
Miristry of Environment, forest and Climate change & Ors
... RESPONDENT:
KNOW ALL to whom these presents shall come that I, Sachin Annasaheb Ohol, presently working |
Divisional Forest Officer, Rayagada Forest Division, on behalf of Respondent No. 2, the Principal Secreta:
Forest, Environment & Climate Change Department, Odisha, one © am d
appoint: ~

Utkarsh Chandra, Advocate, D/ 13059/ 2023
C-24, Nangal Dewat, Vasant Kunj, Sector — D,

Vasant Kunj, New Delhi, Delhi — 110070.

Mobile No. 8917347515; E-mail: chandra.utkarsh06@gmail.com o

he advocate/s) to be my/ our Advocate in the above noted case and authorize him: - {
her Court in which the same may -

ove- noted case in this Court or in any ot I )
late Court inciuding High Court subject to payment of fees separately for each

{Hereinafie mailad s
{ilremaner ancda i

To act, appear and plead in the ab

HEYIE QP T SR (I TONE T O |
fricd OF [I2arg and aisy in e appei
Court by me/ us.
e
=TI T

H 1. ssanifig $ H
To sign, file verify and present pi

cading, appeal cross objections or petitions for execution review, revision,
r other documents as may be deemed necessary or proper

EuF 38
withdrawal, compromise or other petitions or affidavits o
for the prosecution of the said case in all its stages.

oIy Smes ST SiiRTR v mErasEeefE P :
aid case or submit fo arbifration any

2871 LEiie i
To file and take back documents to admit and/ or deny the documents of opposite party.
omise the sai i differences or disputes that may arise

manner relating to the said case.

touching or in any

To take execution proceedings.
To deposit, draw and receive money, cheque, cash and grant receipts thereof and to do all other acts and things
for the progress and in the course of the prosecution of the said case.

which may be necessary to be done
t any other Legal Practitioner, authorizing him to exercise the power and authority hereby

To appoint and instruc

conferred upon the Advocate whenever he may think to do so and {0 sign the Power of Attorney on our behalf.
And 1/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
r as my/ our own acts, as if done by me/ us to all intents and purposes.

in the matte
And 1/ We undertake that 1/ we or my /our duly authorized agent would appear in the Court on all hearings and

L mminmaenn s wibhen the roace ie sail
form the Advocates for appearance when the case is called.

‘J‘Ji!; informthe A
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
djournment costs whenever ordered by the Court shall be of the'Advocate which he shall receive

=

=

said case, The adjournm
and retain himself.

And ! /we the undersigned do hereby ag
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
the same is paid up. The fee seitied is only for the above case and above Court. I/We hereby agree that once the
fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If the case lasts for more

the advocate shail be entitled for additional fee equivalent to half of the agreed fee for every

ree that in the event of the whole or part of the fee agreed by me/us to be
said case until

pore i L0}

ihan three years,
addition three years or part thereof.
IN WITNESS WHEREOF 1/We do hereunto set my /our hand to these presents the contents of which have been

understood by mefus onthis 2 3 *¢ day of April 2026,

Accepted subject to the terms of fees.
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Advocates: - ; .
- Utkarsh Chandra Sanjay Kumar Singh 7 Client”
Divisional Forest Officer
D/842/97 (R) Ravanada Division

D/13059/2023 /842,



